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MAHARASHTRA ACT No. IV OF 1968  , _°-
o ¢ . [Tee InpiaN Ports (M4HARASHTRA AMENDMENT) Act, 1962.] : .
N ‘ - [16th January 1963] o
C K . [ J .

e 7 enacted in the Thirteenth Year of the Republic of India as follows :— . *
' 1. (I)This Act may be called the Indian Ports (Maharashtrs Amendment)Sho:
Act, 1962. , . Cowl
- ‘;’» (2) It shall come into foroe on such *date as the State Govemiment may, by .

‘ - (a) m sub-section (I), the words “and, subject to the comtrol of the

" An Act to amend the Indian Perts Act, 1908, in its application to the Siate of
" .. ‘Mahsrashira,

' A4 WHEREAS it is expedient to amend the Indian Ports Act, 1908, in its spplication ~ *
ﬂ’):f to the State of Maharashtra, for the purposes hereinafter appearing ; It is hereby

notification in the Qfficial Gazetle, appoint.

. Aet 2. In the Indian Ports A.ét, 1908, in its appliéation to the State of lfahatashtu, Inae
. lxsgso.f after gection 50, the following new section shall be inserted, namely :— by

+50A. The port fund acvount and the pilotage account kept or maintained Abol
yap,  under this Act for each minar port in the State of Mahsashtra shall, on the port
< Ivot ocommencement of the Indian Ports (Maharashtra Amendment) Act, 1962, pilot
1963,  stand abolished ; and the balances to the oredit of those accounts at such commen- 890
g cement shall, subject to the provisions of the States Recrganisation Act, 1956 and :ﬂi
of the Bombay Reorganisation Act, 1960, be credited to the Consolidated Fund 36,3
1956. . of the State ; and acocrdingly, the provisions of sections 36, 37, %9 and 50 shall ::l':t‘
of apply in relation to such minor ports with the following modificatiovs, that is t0 minc
1060.  Suy— 7 ' ¢ in 8t
) K )I_ahr
(1) in section 36— ::::»'
Government, to expend the receipts on any of the objects autdorized Ly this
Act ' shall be deleted ; : .
(b) sub-sections (2), (4), (5), (5a), (55), (6¢) ard (6) shall be deleted ;

{¢) for the marginal note, the marginal nope ‘ Power of State Govern-
~ ment to appoint officer or body to receive port dues ™ shall be substituted ;

{2) section 37 shall be deleted ;

{3) in geotion 49, in sub-section (2), for the words, brackets, figures and letter  _
‘ contributions made under section 36, sub-section (5), olause (d) ' the words . ,
o s o ¢ gontributions made by the. State Governmeit in that behalf ’ shall, be
o substituted ; ‘ ;

P -

. N .

o " (4) in segtion 50, sub-section (3) shll be deleted. ™. - e

: 1 Far Statement of Objects and Reasons, see M, aharashira Governmeni Gazeite, 1082, Part V, pagoe 358,
& istdayof April 1983, vide GN., B. & G D., No. IPA. 1063-N, dated 20th Md¥ch 1962
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" MAHARASHTRA ACT No, .V OF 19941 - .. 11095
[an INDIAN PORTS (MAHA‘(ASHI’RA AMENDMENT) ACT, 1994}

Thlé Ac! 1cenived the assent of the Presiden! on the 29th Dcuembﬂr 1994; assent .
was published in the Mahare s/ma Govemmenf Gazette, Pari IV, on the 30th
December 1994.) - '

An Act furthFr to amend the Tndian Ports Act, 1908, in its application to the
Statc of Mahamshtra

. WHEREAS both Houses of the State Legislature were not in §ession;

Act. AND WHEREAS the Governor of Maharashtra was satisfied thar ciicumstances
19osf existed “whiclrrendsred it-niczssary for him to take immediate action fucther to
amend ‘the Indian Ports Act, 1908; for the purposes Herein~fter- appearing; and, -

- therefore, promulgated the 1nd1an Ports (M’lbara%htra -Ameadment)  Oidinance,
1994, on the 26th Octob"r 1994, .

Mah. AND WHEREAS it is expzdient to replacs the said Ordinance by an Act of the'
Ord State Legislature: Ft is hereby enacted in the Forty-fifth Year of the Republlc of

Vi  India as follows :—

]994 -
1. (D This Act .may be called the Indian Ports (Mahalashtva Amendment) Short title
Act, 1994, - and
commence-
(2) It shall be.deemed to have come into force on the- 1st April ]989 ment.

xv 2. After cection 5 of Indian Ports Act, 1908, in its application to the State of Insertion of
of Maharashtra (hereinafter referred to as * the principal Acf ), the following section Sccggp 5A
1908. ghall be inserted, namely :— . Mo XV of

1908.

© ““8A, (1) No parson shall make crect or ﬁx within the hm:ts of a port or Power to
port approaches any wharf, dock, quay, stage, jetty, pier, eicction or mooring or permit ¢
undertake any reclamation of foreshore within, ihe said limits exce pt w1th the e‘;.f:g&n 0
previous psrmission in writing of the State Government and subjcct to such terms whawcs, etc.

and conditions, if any, as the State Government may spzcify. lwnlun .
imits o

{2} If any person make, evects or fixes any wharf, dock, quay, stage, jetty, pier, port
erection or mooring or undertakes any rzclamation of foreshore in contravention Subjeet o
of sub-section (7), the State Government may, by noticz, require such pzrson to conditions.
remove it within such time as may be spzcified in the noticz and if the parson fails
50 to remove 1£ the State Government may cause it to bs removed at the exprnse
of that pzrson.

3. Notwnhstandmg anything comtained in ths principal Act, any No Objection Validation
Certificate given or any parmission granted for the erection or construction Of a and saving.
jetty (including any action takcn or. anything. done in pursuanc: therzof), during
the pzriod commencing on the st April 1989 and ending on the 26th Octobar 1994
shall be deemed to be valid and effective as if such certificate or pzrmission had bzen
duly given uade: the principal Act, as amended by this Act, in accordance with law;
and no suit, appzal, application or other proceedings shall i in any Court of for\,
any authority for dccldrmo the grant-of such certificate or permission (including any
action taken or anything dons in pursuanc: thereof), as invalid on the ground that
the grant of such certificate of parmission (incincing any action taken or anything
done in pursuance thercof), was without the authority of law., :

1 For Statement of Objects and Reasons, sec Maharashira Government Gazette, 1994, Part V,

Pages 587-588.
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Removal of 4, [f any difficulty arises in giving effect to the principal Act, as amended by the
difficulties. Act the State Government may, as occasion arises, by order to anything which
appears to it to be necessary for the purpose of removing such difficulty :

Provided that no such order shall be made after the expiry of a period of two
years from the 26th October 1994.

Repeal of 5. () The Indian Ports (Maharashtra Amendment) Ordmance, 1994 js hereby Mah
Mah, Orclf repealed. XVI

1994 and  (2) Notwithstanding such rcp:al any parmission granted, any action taken or of
saving. anything done under the principal Act, as amended by the said Ordinance, shall be !
deemed to have been granted, taken or donc as the case may be, under the prmclpal
Act, as amended by this Act.
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